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Folice headguarters
Mew Delhi-110007%.

F.R.R.D.

Hans Bhavan , :

Bahadur Shah zZafar Marg,

New Calhi-1l00072. : e e Respondents
By Advocate : Shri Vijay Pandita 3

Order (Oral)

(By Hon’ble Shri S.R. Adige, Member (a))

1. We  have heard Shri.K~P» Oohare, counsel

for the applicant and Shri vije ‘andita for the

Lty
j2ts

o
Es

respondants

I

2. Both counszel agrae that aszs the chargas in

o

!

the criminal case and tha allege

X

ations  contained
. ' 4
in the summary in " the departmental anauiry Qe

. .
groundad on the same set of facts this 0.4, m&y he

disposed of with a direction. to tha respondents

,\7\1 I

that while the examination . of myy Pl ma sy
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proceed, the dpplicant should not pe compel lad o
th " ’

crosawexamine/\ﬁwg till  the disposal of the
criminal caze lest  ir should prejudice the

applicant  in his defance 1 the criminal cass

We direct accordingly.,

[2:%%¢
a. After  the criminal CRongebre: g Finally

concluded it will be open to the respondents ta
procead in the departm@ntal Bhguiry in accordanos

with law.

4 ., This 0.a. starnds dispozad of

accordingly.  No costs
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